
      

  

     
  

 

    

           

  
  

 
    

     
 

  
     

       

     

    
    

         
        

        
          

           

        
          

          

         

      



      

  

        

          

        

         

        
        

      

         
          

           

         

         

       
        

          
           

          

       

          

           
        

             

          
          

           
         

          
        

        

     



5. Given the facts of the case the Petition fulfils all

requirements for invoking the Resolution Process against the

Corporate Debtor. Accordingly, this petition stands Admitted.

5. The Petitioner has not named any Interim Resolution

Professional. Accordingly, the Registry is directed to forward a
copy of this order to the IBBI for recommending the names of

IRPs. A moratorium as per section 14 of the Code comes into

operation forthwith. The IRP so appointed shall take steps for

due publication and comply with the requirements of the

provisions of section 1,5, 77 and 18 of the Code. Upon

appointment, he shall submit his report within 30 days.

7. This Petition has been disposed of as having being
Admitted. Copy of the order be communicated by both the

parties.
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petitioner. The payments received by the Operational Creditor

were invoice wise, the earliest invoice being dated. 17.07.201,4.

Since the petition was filed, on @10512012 the claim of the

Operational Creditor is within limitation.
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